CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.A,NC.1238/92

Hon'ble Dr, A, Vedavalli, Memper(3)
Hon'ble Shri K. K. Ahooja, Member(A)

New Belhi, this 2cth day of July, 1967

Hori Laj}
s/o Shri Chhedi La]l \ . ‘
r/o Barrack, 7th Bn.,F.T.5.Malviya Nagar
New Delhi, ee. hpplicant
(None)
Vs,

1. Commissioner of Police Delhi
Delhi Police Headquarters
mosoLoBUilding
I.P.Estate
NEW OELHI,

2, Additional Commissioner of Police
Rrmed Police, Delhi
Delhi Police Headguarters
V.S.D.Building
vaoEStata
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3. Shri hjay Aggaruwal
Additional Commissioner of Police
through/service to he effected through
Lommissicner of Police Deiphj
Oelhi Police Headqaarters,
M.S.0.Building, I.F.Estate

NEW UDELHI, +«. Respondents

(By Shri Rameshwar Nath, Departmental Represent:tive)

CRODE R(Ura]Z

Hon'ble Dr, A, Vedavalli, Member(Jd)

Departmental Representative submits that
the learned counsel for the Iespondents, Shri Rajjnder
Pandita is not well and he seeks an adjournment,
However, it is noticed that the applicant was not present
even on the previous date of hearing, namely, 03,06,1997,
In the circumstarces, it is presumed that he is not
interested in pursuing the case eny further., The 0/
is therarfcre dismissed for default &nd non-prosecuticn,
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MEMBER(J)






